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PRINCIPAL BENCH

Dy 7EB/20072
Mew Delhi, this the 2&6th day of Maw, 2003
Mon*ble Sh. Shanker Raju, Member (1)

ami L.al
%4 Sh. Lekh Ram
Raetd., Lono Inspector, N.Rlv.. Ghaziabad
RAo House Mo, 400/1%, Sarai Mazar ali
Bhatta, Near Hanuman Mandir,
Ghaziabad - 201 001 {(UL),
v e nfpplicant
(By Advoacate 3h. K.K.Puri)
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Union of India through

1. The General Manager
Northasrn Rallway
MHeadoauarters OFfics
Raroda House, MNew Dalhi.

2. The Divizional Railway Managsr
Morithern Railwaw
State Entry Road
New Delhi.
JRespondents

H

By Advocate S3h. Rajender Khatier)
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Shri_Shanker Raju.

Meard the counsel for the applicant and

respondenis.,

i In the light of Railway Board’s  letter
dated &6-3-200%, whersby a deciszion has been taken to
consider wards of medical decategorised staff of lower
category for Gmmpas$i0nate'appbintment apecifving a
out  off  date. 08 is s=ought to be withdrawn with
libarty to assall the same in accordance with law.
aecordingly 08 - is dismissed as withdrawn with above
lLibarty. .
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